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introduce a Bill to amend the Public 
Employment (Requirement as to 
Residence) Act, 1957.

Mr. Deputy-Speaker: The question
is:

“ That leave be granted to intro­
duce a Bill to amend the Public 
Employment (Requirement as to 
Residence) Act, 1957.”

The motion was adopted.

Shri L. Achaw Singh: I introduce
the Bill.

Mr. Deputy-Speaker: Shri A jit
Singh Sarhadi. The hon. Member is 
absent.

14.37 hrs.

FIXATION OF PRICES OF FOOD 
GRAINS BILL— (by Shri Jhulan 

Sinha) — Contd.

Mr. Deputy-Speaker: The House
will now proceed with- "the further 
consideration of the follow ing motion 
moved by Shri Jhulan Sinha on tne 
18th August, 1961:

“ That the Bill to provide for 
fixation o f prices of foodgrains be 
taken into consideration.”

Out of 1£ hours allotted, 1 hour and
14 minutes were taken up on the 18th 
August and 16 minutes are now avail­
able. Shri Raghunath Singh may 
continue and finish quickly.
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Shri Ranga (Tenali): Mr. Deputy-
Speaker, Sir, I am all in favour of the 
principle behind this Bill, and I am 
very glad that this opportunity has 
been taken by m y hon. friend to intro­
duce this Bill in order to bring this 
particular important question prom i­
nently to the notice o f this House as 
w ell as the country. Only as a mat­
ter of principle, Government I think 
has already conceded that it is its duty 
to see that agricultural prices are

maintained at a reasonable level. I 
would like them also be concede the 
other associate principle that agricul­
tural prices should be maintained at a 
remunerative level.

Secondly, I think Government has 
also conceded during the Third Five 
Year Plan the need for fixing and an­
nouncing agricultural prices well in 
advance o f the sowing time or the 
harvest time, so that peasants would 
know what prices they could expect 
for their produce and therefore aeciae 
according to their planning.

But what steps have Government 
taken so far or propose to take in 
order to implement these two pious 
declarations of theirs as embodied in 
the Third Five Year Plan? If one 
reads very carefully the chapter on 
price policy in the Third Five Year 
Plan one gets the impression that al­
though Government has paid lipsym- 
pathy to these two needs of our pea­
sants, Government all the time has 
kept in its mind the need for it to 
keep down prices in general that is 
what they say: ‘in general.’ But, at the 
same time, they go on repeatedly say­
ing that the price levels in our coun­
try are dependent upon mostly prices 
of cereals, because our economy is 
considered to be a cereal economy and 
our wage-earners, the lower middle 
class people, the government emplo­
yees and others spent so much more 
on cereals than upon other commodi­
ties. So it all comes to this, that their 
emphasis upon the need for keeping 
down the prices, if possible by bring­
ing down the price levels, is to be 
implemented only by depressing and 
keeping down the agricultural 
prices. Therefore, there is very great 
need indeed for the Government to 
decide, and give an assurance in re­
gard to that, upon the need for relat­
ing agricultural prices and price leve­
ls with the price levels prevailing for 
all other commodities. That is to say,
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the general price level should be re­
lated to the agricultural price level 
and vice-versa  just as the working 
class wages and wage levels are sought 
to be related to the cost of living in­
dex. That kind of relationship has 
got to be established. Whether G ov­
ernment has made up its mind in re­
gard to this particular matter or not, 
it is not clear so far as the Third Five 
Year Plan is concerned. It is high 
time that Government give that assu­
rance to the country, that they would 
not yield to the pressure from  all those 
non-agricultural classes for a virtually 
unilateral depression or suppression o f 
agricultural price levels in the interest 
of their passion for  economic develop­
ment, industrial development and so 
on.

Thirdly, sometime ago Government 
had given an assurance to the country 
that they were going to constitute 
some agricultural commission in order 
to assure our peasants a reasonable 
level or at least a minimum level of 
prices, but when it came to imple­
mentation something or the other hap­
pened ebtween the Ministry concerned 
and the whole Cabinet or the Cabinet 
and the Planning Commission and they 
were not able to give any practical 
shape to their own proposal. If they 
were to have any kind of a nominal 
commission that would not be enough, 
because that commission should have 
the necessary powers and those powers 
should also be backed by the neces­
sary funds and financial equipments.

Now, Government has taken suffi­
cient care, I think, in the interest of 
the consumers as a whole and not only 
the non-agricultural classes. By build­
ing up, what they call, a buffer-stock, 
not only by purchasing our own sur­
plus supplies but also by  importing 
huge quantities o f wheat and rice from  
other countries, they hope, and they 
are managing also, to keep down the 
price level so far as the food front is 
concerned.

Have they taken, have they begun 
to take, have they at least decided to

begin to take necessary steps simi­
larly, practical steps, effective steps, 
in order to maintain the agricultural 
prices? In America these steps had 
been taken for years. For the last 
more than 20 years American farmers 
have been given this protection. So is 
the case with the Scandinavian coun­
tries. Even such a conservative coun­
try as England where the general m a­
jority  of the people happen to be non­
agriculturists and also urban people, 
has taken such protective steps and 
they have been implemented there. 
Their farmers are assured of not only 
a minimum price level but also * re­
munerative price level. The same 
thing can be said of Austalia, New 
Zealand and even Japan. Ours seems 
to be the only country, the only ex ­
ception and yet we pride ourselves 
upon the fact that we have the largest 
area of cultivable land available and 
brought under cultivation. To whose 
credit does it go. It goes to the credit 
of our peasants. Yet, what is the re­
turn that we give to them? What is the 
assurance that we give to them? Till 
now  our Government have not played 
fair with them.

There was a Committee appointed 
with my hon. friend Shri Krishnappa 
as Chairman in order to study the 
ways and means by which the prices 
could be fixed. Before that committee 
made its recommendations, another 
committee known as the Asoka Mehta 
Committee was appointed. They made 
their recommendations also. 
They wanted to hold our peasants 
hand and foot tied down and then 
deny them the freedom to sell their 
produce in the open market by socia­
lising marketing in agricultural pro­
duce. A t the same time, their recom ­
mendation in favour of stabilisation of 
agricultural prices was given a go-by  
by the Ministry concerned as w ell as 
the Government as a whole. And, re­
cently there were these abortive pro­
posals— it is not that they appeared to 
be abortive proposals but they also 
proved to be abortive proposals—  
made by  the new Food Minister. 
In the light of all these things, is it
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[Shri Ranga] 
not high time for the Government not 
m erely to be satisfied with expressing 
its pious hopes in the Third Five Year 
Plan but really to take definite admi­
nistrative as w ell as legislative steps 
to provide the necessary assurance for 
our farmers?

It may not be possible for them to 
start fixing the price for all the agri­
cultural produce to begin with, but 
they should certainly start with some 
of the most important foodgrains, o il­
seeds and fibres. They have not done 
up till now. Very recently w e had 
the sad story of the plight o f the jute 
growers. The Union Government and 
the West Bengal Government were 
confabulating with each other in order 
to assure these people a decent 
enough price and in order to assure 
themselves of a rising quantum 
of production of jute. W hy is it that 
more and more land is being diverted 
to non-food crops? It is because of the 
failure, of the Government in this direc­
tion. And what is more, even in the 
Third Plan Government have paid a 
great compliment to our peasants by 
saying that they are expecting increase 
in the production o f almost every ag­
ricultural produce. Is there one pro­
duce, let them say, where they expect 
low er production? No, only more and 
more. But who is going to do it? Not 
the Government, but the farmers 
themselves without any outside help. 
A  fresh instance o f the failure of the 
Government has been displayed today 
morning when we put a question how 
is it that the fertilizers produced in 
Nangal Fertilizers are not made avail- 
ble to the south, which is badly in 
need o f it, because of the failure of 
the railways. Therefore, it is the G ov­
ernment which is failing, not the far­
mers. And the farmers who were re­
sponsible for this kind of economic 
development during the last fifteen 
years deserve a better deal. I  hope 
my hon. friend, the Minister in charge 
of this Ministry w ill find greater str­
ength from  this debate and w ill be 
able to give a little more strength to 

the shoulder o f our own farmers.

Shri P. K. Deo rose—
.M r. Deputy-Speaker: I am sorry, 

there is no time. W e have consumed 
those 16 minutes.

Ch. Ranbir Singh (Rohtak): Consi­
dering that ours is an agricultural 
country and this Bill relates to agri­
culture, the time may be extended by 
one hour.

Mr. Deputy-Speaker: Then the turn 
o f the next member may perhaps not 
come. That is being dinned into my 
ears from  this side by the hon. Mem­
ber who has to move his own Bill for 
consideration. That is the difficulty. 
Now the hon. Minister.

The Deputy Minister of Food and 
Agriculture (Shri A  M. Thomas): At 
the outset, I may observe that the 
Government is in complete sympathy 
with the objective of this Bill. The 
objective is very laudable and I 
should congratulate my hon. friend, 
Shri Jhulan Sinha, for having brought 
forward this Bill and raised a question 
of vital importance to the agricultural 
economy of this country. I fully share 
the concern of the mover and also the 
other hon. Members who have spoken 
on this Bill, but I am opposing this 
Bill, not because, I have no sympathy 
with the objectives, as I have already 
sta ted .. . .

Shri Braj Raj Singh (Firozabad): 
Why this explanation?

Shri A . M. Thomas:, .but because of 
other considerations and because of 
the impracticability o f  the measures 
envisaged in this Bill. I will come to 
that a little later.

I shall presently deal with the policy 
that is now being pursued by the Gov­
ernment so that it may satisfy the hon. 
Members who have raised several 
doubts regarding this question. My 
hon. friend, Shri Ranga, the reputed 
champion o f  the farmers, has referred 
to the policy laid down in the Third 
Plan and he has welcomed that, al­
though the Third Plan as such is be­
ing hated by him. In order that I
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may make the position o f the G ov­
ernment clear rear ding this matter. 
I may refer the hon. Members to 
Chapter VII of the Third Plan under 
the heading “ Price Policy for the 
Third Plan” , paras 28 and 29. I will 
read h~re a few  sentences from  the 
Plan.

“The producer of good grains 
must get a reasonable return. 
The farmer, in other words,
should be assured that the prices 
of foodgrains and the other com ­
modities that he produces w ill not 
be allowed to fall below a reason­
able minimum. The Third Five 
Year Plan postulates extended 
use o f fertilisers and adoption of 
im proved practices by the farm ­
er. The farm er should have the 
necessary incentive to make 
these investments and to put in a 
larger effort. A  pol.Cy designed 
to prevent sharp fluctuations in 
prices and to guarantee a certain 
minimum level is essential in the 
interest o f increased production.
It is important also that the ap­
propriate measures or policies 
should bs enunciated and an- 
nouncd w ell in time to ensure 
that the benefit accrues to the 
farm er.”

Later on, it says:

“ It should be known that 
throughout the Plan period G ov­
ernment would buy if prices o f 
foodgrains tended to sag and 
would sell if they tended to rise. 
W hile imports have assisted and 
w ill assist for some time more in 
adding to the stocks with G ov­
ernment, it will be essential more 
and more to add to these stocks 
by domestic purchases, as produc­
tion increases. Similarly, when­
ever or wherever in the country 
prices o f foodgrains tend to rise, 
Government should be prepared 
to sell adequate quantities from 
its stocks. These open market 
operations need to be undertaken 
flexbly and at a large number o f ' 
places, so that their impact is felt

directly at the points where it is
needed.”

I took the time of the House in 
reading these principles that nave 
been laid down in this Chapter be­
cause, as far as this question is con­
cerned, Government is having a prag­
matic approach to this whole question, 
not being governed by doctrinnaire 
considerations such as fixation of 
minimum prices and other things.

As far as this Government is con­
cerned, the House knows that in 
1954-55 w h .n  the prices of foodgrains 
tended to fall to uneconomic levels, 
the Government of India announced 
price support for  important cereals 
and gram and made purcnases at 
those prices, although substantial 
quantities were not purchased be­
cause soon after the prices began to 
rise. It shows that the policy of 
price support is something which has 
been accepted by the Government 
even as early as 1954-55. The sup­
port prices were, however, not statu­
tory minimum prices and sales and 
purchases beyond these prices were 
not legally prohibited. Now the hon. 
mover of this Bill wants not only to 
fix tha minimum statutory price, but 
also prohibit on threat of punishment 
any sales even by a farmer below  
that price. A  farm er cannot sell his 
produce below the minimum price, 
even if he is willing to do that be­
cause of his difficulties. Otherwise, 
he would be punished for  that. Of 
course, I am not depending on such 
loopholes that we have found in the 
Bill for opposing it. We should be 
guided by larger considerations rather 
than the defects noticed in the Bill.

Shri Braj Raj Singh: You are do­
ing the same thing in regard to sugar.

Shri A. M. Thomas: I may recapi­
tulate for a moment what the mea­
sures taken by the Government were 
in the matter of giving support to 
the agricultural producer. In June 
1957 Government had given an assur­
ance to the agriculturists that the 
prices or foodgrains and other agri­
cultural commodities would not be
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[Shri A. M. Thomas] 
allowed to fall below  economic levels 
and that they w ould take suitable 
steps from  time to time to achieve 
this end.

Shri Ranga: A fter they have fal­
len below the economic levels?

Shri A. M. Thomas: Even now
the general level of prices have been 
quite high and I do not think there 
is any scope at present for announc­
ing any support price or for making 
any purchases on that basis.

Shri Braj Raj Singh: Have you
defined “ economic level” ?

Shri A. M. Thomas: The House will 
recollect that both the Central G ov­
ernment and the State Governments 
in the past 4-5 years were making 
internal purchases of some o f the 
foodgrains at the maximum controlled 
price or prices otherwise laid down 
for the purpose. W e announced the 
maximum controlled price in Andhra 
and, in fact, we requisitioned certain 
stocks. We w ere also purchasing on 
voluntary basis. That has been the 
case in other States, like Madhya 
Pradesh, also and these prices which 
w e announced> the maximum control­
led price at which we purchase, have 
been fixed on a level fair to produc­
ers as w ell as to consumers and G ov­
ernment purchases at those rates have 
prevented the market prices going 
below  the economical levels.

Shri Ranga: W hich was that eco­
nomic level?
15 hrs.

Shri A . M. Thomas: I would come 
to the difficulties also which have to 
be countenanced in arriving at this 
particular economic level.

In the State o f Assam the minimum 
prices payable to the grower have 
been laid down by  the State Govern­
ment. In pursuance of our policy of 
giving a reasonable price to the gro­
wer and also to keep up the prices at 
a level which w ould not be hard on 
the consumer, bigger zones have 
been form ed as in the case o f the 
eastern rice zone comprising the States 
of Orissa and West Bengal in order to

ensure a better price for the pro­
ducer of surpuls States. Similarly, 
permission to m ove wheat and rice 
from Madhya Pradesh to Maharashtra 
and Gujarat has provided support to 
falling prices in Madhya Pradesh. 
More recently wheat within the 
country and also on the purchase of 
indigenous wheat by the roller flour 
mills in the open market. These 
various steps, the House would admit, 
have enabled the producer to get a 
reasonable price for his produce.

Shri Braj Raj Singh: No, no.

Shri A. M. Thomas: Complaints are 
being heard that the prices even now 
are prevailing at a higher level 
which can not be afforded by the poor 
consumer.

When you refer to the Bill, you 
w ill find that m y hon. friend, Shri 
Jhulan Sinha wants to prescribe a 
minimum price not on ly  for one or 
two commodities, as has been 
suggested by Shri Ranga. He defines 
foodgrains like this;

“  ‘food grains’ means paddy, 
wheat Gram, maize and their pro­
ducts and includes Jawar, Bajra 
and other coarse grains used for 
consumption by human beings for 
maintenance of life,”

Think of a situation in which the 
Government would be statutorily 
joined and, maybe, commanded by this 
House to fix prices for all the food 
grains within this country. It would 
be impracticable. It is all right to say 
that w e can start with one or two 
grains. That w ill necessarily have its 
effect on other food  grains too. So, 
the c"m m odit:es dealt with by the 
hon. M ember are so numerous that it 
is not possible of practical application 
or enforcement. I have already stated 
with regard to the steps taken by the 
Government.

Through his Bill, Shri Jhulan Sinha 
wants to stipulate that, namely,— 

“W hoever sells, purchases or 
aids and abets the sale and riur- 
chase o f food  grains at a price
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lower than that fixed by the G ov­
ernment shall be punished with 
imprisonment for a term which 
may extend to six m onths:”

The B ill also provides that the Cen­
tral Government should make rules 
laying down the form ula for calcula­
tion of the price o f food  grains and 
that these rules, after they are made, 
should be laid before both the Houses 
of Parliament and should be subject to 
such modifications as Parliament may 
make. In other words, the Bill pro­
vides for the fixation of statutory 
minimum prices o f food  grains. The 
levels at which prices should be fixed 
are also not left to the discretion of 
Government.

My hon. friend, Shri Ranga, said 
that fo r  a ll time w e cannot fix a price. 
It can only be on an ad hoc basis. 
Even in the case of maximum control­
led prices, speaking from  experience, 
it has been very difficult to enforce 
them. So, much less would be the 
possibility and practicability of en­
forcing statutory minimum prices. It 
would be readily agreed that it would 
not be possible to enforce a statutorily 
fixed price by penalties as fine and 
impr.sonment as contemplated in the 
Bill. It would be even more difficult 
to enforce statutorily fixed minimum 
prices than the maximum prices since 
there is nothing to prevent a needy 
farmer from  disposing of his produce 
at prices, below  what are statutorily 
fixed. To obviate these distress sales 
Government have been encouraging 
the setting-up of warehouses and 
godowns where the farmer can store 
his produce and get a warehouse 
receipt w hich can be encashed. G ov­
ernment are also encouraging form a­
tion o f co-operative marketing socie­
ties for  the orderly disposal of the 
produce of the agriculturist.

I think two hon. Members who 
spoke the other day, Shri Jwala Pra­
sad Jyotishi and Shri Braj Raj Singh 
have pleaded for fixation of prices on 
the basis of cost of production. In a 
way m y hon. friend, Shri Ranga, also 
advocated that stand. It is worth­

while to remember the difficulties 111 
the matter of fixation of prices on the 
basis of cost of production. The ex ­
tensive surveys of cost of production 
covering the main agricultural regions 
of the country would, therefore, have 
to be undertaken. Cost of production 
varies from  region to region. Not only 
does it vary from  region to region but 
it also varies from  producer to pro­
ducer, as in the case o f an agricultural 
fam ily with hired labour and with 
their own labour also. So, how can 
we assess the value o f labour that is 
put in by the father, the son, w ife and 
other children in the fam ily and o Jier 
dependents for the matter o f that? 
There cannot be any uniformity at ail 
in the matter of fixation o f minimum 
prices if we base them on the cost of 
production. Even if  we agree that 
such allowances for the farm er’s w ife 
or his sons can be made, there is no 
agreement on what basis this should 
be done. So, these difficulties also have 
to be borne in mind.

I may also: submit that having re­
gard to these complex factors my 
senior colleague, the hon. Minister of 
Food and Agriculture, announced on 
a previous occasion in this House that 
it is his idea to have an Agricultural 
Commodities Advisory Committee. The 
setting up of this Committee is still 
under the consideration of the Govern­
ment. It is not correct to suppose that 
that idea has been abandoned. My hon. 
friend,, Shri Ranga, I think, meant 
the Agricultural Advisory Committee 
and not the Agricultural Commission.

With regard to the Agricultural 
Commission, the Government has the 
idea of appointing an Agricultural 
Commission but it is not the particular 
time for the appointment o f an A gri­
cultural Commission because having 
regard to the development projects 
that we have undertaken, namely, the 
package programme and other things, 
it is better to wait for some more time 
and assess the value of the steps that 
have already been taken and to fo r ­
mulate future schemes, That matter 
has been mentioned by the hon. M in­
ister himself on the floor of this House.
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[Shri A. M. Thomas]
He has not abandoned that idea. It is 
his idea to appoint an Agricultural 
Commission on the lines of the A gri­
cultural Commission previously 
appo nted, but for Uiac w e would nave 
to wait for some time because then 
only a proper evaluation can be done 
of the steps that have already been 
taken and future policies can be for­
mulated.

Much was made o f the examples pro­
vided by countries like the United 
States of America.

Shri Ranga: Japan also.

Shri A . M. Thomas: Yes, Japan also. 
But it is better that the House knows 
of the limitations in under-developed 
countries like ours in giving prict sup­
port. In advanced countries like the 
U.S.A., the U.K., Japan, etc., whose 
examples have been referred to here 
it is possible to give high price support 
by making the non-agricultural sector 
p jy  ior .he agricultural sector. The 
very reason put forw ard by Shri 
Ranga, namely, that 70 per cent, of 
the population of India is dependent 
upon agriculture and that it is a pre- 
d minantly agricultural country, in 
fact, stands in the way of the 
announcement of support prices and 
of making purchases on a large scale 
based on those prices. It is possible 
in advanced countries to give ni#n 
price support by making the non- 
agricultural sector pay for  the agri­
cultural sector. This point may be 
clearly borne in mind. In our coun­
try, such a transference c f  income is 
not possible since about 70 per cent, 
o f the people are dependent on agri­
culture and about 50 per cent, o f th^ 
national income is derived from  agri­
culture itself, whereas in a country 
like the United States, only about 10 
to 11 per cent, o f the people are de­
pendent upon agriculture and only 5 
per cent, o f the national income is 
contr'buted by agriculture. So, it is 
very easy to transfer the incidence of 
+his to the non-agricultural sector 
which is the m ajority and which gets

a better income there, but here to 
whom are we to transfer? To this 
small popula.ion of the non-agricul­
tural sector? For that there is not 
considerable scope. If it is to be bome 
by the agricultural sector itself, then 
it is only bearing in a way 
the burdens themselves indirectly. 
These limitations also may kindly be 
borne in mind.

Of course) with regard to announce­
ment of statutory minimum prices, one 
feature I may just bring before the 
House. In the matter of sugarcane, 
w e have announced minimum prices 
and factories are statutorily enjoined 
to pay a minimum price for the sugar­
cane that is bought. But, it is not 
possible of enforcement in that way 
in the case of foodgrains. In the case 
of foodgrains, what is posssible would 
be only to announce support prices, the 
Government being prepared to pur­
chase at that level. Sugar is in the 
organised sector. Both the producer 
sector and the manufacturing sector 
are organised, so much so, the manu­
facturers can be compelled to pay at 
that particular rate to sugarcane 
growers, because they are also orga­
nised. So also in the case of jute 
which is under contemplation. There 
also it is possible because it is an 
organised sector. The Jute Manufac­
turers Association, for example, can be 
compelled to pay or the factories can 
be compelled to pay to the jute 
growers at a particular rate. When it 
is a question of announcement of 
minimum prices, as far as commodities 
which go directly into the production 
o f industrial goods just like sugarcane 
and jute bags are concerned, it would 
be possible of announcing of minimum 
prices and enforcing it. This aspect 
may kindly be borne in mind, when 
hon. Members plead for announcement 
o f statutory minimum prices.

These are the various aspects which 
I would like this House to remember 
when we discuss a matter of this kind. 
As I have stated already in the very 
beginning, the Government is in 
sympathy with the objective of the Bill



and various steps are being taken in 
this direction. It is a pragmatic 
approach that we have to this problem. 
The general policy  as far as the G ov­
ernment is concerned is laid down in 
the Third Five Year Plan. I believe, 
on the basis of this stand that I have 
explained and on this assurance, the 
hon. M ember would be persuaded to 
withdraw his Bill unlike on a form er 
occasion when I had the misfortune of 
not satisfying him.

Shri Jhulan Sinha (Siw an); Sir, I 
am very grateful to the House for the 
support that it has given to my Bill. I 
am particularly grateful to the grand 
old man of this House, Dr. Aney, who 
very righly dived into m y feelings that 
the Bill was merely an attempt to 
awaken the conscience of the Govern­
ment. I am glad that I have succeed­
ed in doing it.

So far as m y own idea about fixing 
economic prices of food  grains is con­
cerned, I never meant that the growers 
will be put in a position where they 
can exploit the consumers or anybody 
else in this world. I belong to the 
class o f growers. I never thought of 
doing anything to exploit the con­
sumers or anybody else. I hope that 
is not the idea of any grower in this 
country, which boasts of a high civili­
sation. W e never thought that 
because the Government is composed 
of persons elected by  the masses of 
people, we w ill succeed in getting the 
prices fixed for the grower which the 
consumer cannot afford to pay or 
which w ould not be fair for him  to 
pay. When I pleaded for  fixation of 
prices for foodgrains, I exoected that 
the Government would fix a price 
which was economic to  the grower and 
economic to the consumer. W e have 
very seriously taken the lesson of 
importing foodgrains from  outside. 
Whatever else may be said about it, 
those o f us who have been associated 
with public affairs in this country for 
long years, have felt it a degenerating 
thing for  an agricultural country like 
India to go out asking1 for  foodgrains 
to support our own people who are 
mainly agriculturists, w ho live on
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agriculture. These are the feelings 
that actuated me in putting forw ard 
the Bill.

I am glad that despite all differ­
ences about the details of the Bill, the 
Government has been pleased to ac­
cept the principles underlying it. The 
reasons given by  the hon . Deputy 
Minister, in the Third Plan and also 
the policy statement made by him have 
satisfied me. In spite o f differences on 
a previous occasion where he did not 
succeed, inconvincing me, I feel con­
vinced and I beg leave of the House 
to withdraw the Bill.

The Bill was, by leave, withdrawn.

15.14 hrs.

CONSTITUTION (AMENDMENT) 
BILL

(Am endm ent of A rticle 226) by  Shri 
C. R. Narasimhan

Shri Narasimhan (Krishnagiri): Sir, 
I beg to move:

“ That the Bill further to amend 
the Constitution of India be 
circulated for the purpose of 
eliciting opinion thereon by the 
1st November, 1961.”

When this Bill was introduced, in 
the earlier stages, many of my esteem­
ed colleagues had also appended their 
signatures. They included Shri 
Maniyangadan, Shri Kuttikrishnan 
Nair, Shri Siddiah, Shri K. S. Rama- 
swamy, Shri N. R. Muniswamy, Shri 
Rami Reddy, Shri Achar and Shri 
Sonavane. The object is to amend 
article 226 of the Constitution.

Article 226 o f the Constitution is 
one of the provisions o f the Constitu­
tion which goes farther than any 
known constitutional provision in the 
direction o f securing effective, speedy 
remedies for the enforcement of rights 
guaranteed in the various parts of the 
Constitution. In fact, it is the chief 
armoury in the arsenal of the agitated




